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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL E
PRINCIPAL BENCH, NEW DELHI. )
Regn.No. : o Date of decision: 244071992 .
: 1, OA=1238/90 '
2 DA-1239/90 y
' 4, Shri Mohinder Pal & Others) .... Applicants %
!
YL;;V/ghri 0.P. Sood & Others ) :
: ’ VYersus
Union of India through the " +ess Respondents
.Secye.s Miny, of Urban Dsv, '
J and Others _ ,
- For the Applicants v . <see Shri B.B., Raual, Advocate
For the Respondents we.. Smt, Raj Kumari Chopra,
: ' Advocete,
o i
CORAM:
The Hon'ble Mr.P.K. Kartha, Vice Chairman(J) .
. The Hon'ble Mr.B.N. Dhoundiyai,.Administrative Member
1. Whether Reporters of local paperé may be allowed
to see the Judgment? %?;QA_
D2, To be referred to the Reporters or not? Mv
BE -
JUDGMENT

" (of the Bench delivered by Hon'ble
Shri P.K. Kartha, Vice Chairman(J))

As-cbmmon_queétipnsvdf facts and law have been raised
in thése two applications, it is proposed to dispose them of
in a cdmmon judgement, The aéplicants have worked as Technical

. Assistants on substantive basis in the Government of India Press,’

Photo Litho Unit, Minto Road, New Delhi, for several years, They .
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